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| (Hon. J.2. Sharma, J.it)

Smt., Renu Nigam implcading Of “icer Commanding, |
Central Comrmand, Signal xegimegt, Cantt, Lucknow zand
Officer In~charge Commandinyg, $ignals Records, Jabalpur
filed the writ petition (No. 1&1/85) inthe Hon'ble iigh
Cburt, Lucknow Bench wiﬁh the ﬁrayer for issuing a
girection in the form of writ 5f certiorari quashing tle
order of termination from service -ated 10.12.1984 and
also prasing for c0nsequential£benefits. She also sought
a direction regarding the declaration oﬁ her status as
(Quasi Permanent under C,C.5 (Temporary Services)Rules, 1965,
2. The writ petition stood ténnsfsrred tot he Central
Administr-tive Tribunal, Allah%bad 3ench urder section

29 of the administrative Tribunals Act, 1985,

3. The facts of the c. e are Ehat the applicent got
employment as an Operator in a tempdirary capaecity with
effect from 26,2,1979 with the bpposite partivs Nos, 2 & 3
in Central Command, Signal R>giment, Lucknow.ihe <> licant

is Me#s in Hindil and her ram2 wis £Ho7sor d by the ZImployment

- Txchange and after intervizw on the scrutiny of educstiosal




‘has been working continuously. .
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iy

certificites from the stage of High Scho>l onwards,

she was yiven the aforesaid appointment, in which she

(ann, 2)

4, However, subsequently, on 12L8.83 a let:ef/w:s issued
to her as to whether she had passgd the High School with
English as one of its subjects or not, to which the
applicant g ave a reply on 20.8.8é that she had not passed
th e High School with English as one of its subjects. By the
order d.ted 29,12.1984 (Annexuré 4) the applicant was
served with a termination orderféaid to be under sub rule

I of Rule 5 of Central Civil Sefvices (Pemporary Services)

13

Rules, 1965 and her services were to be terminated with

. effrct from 28,1.1985. Ihereaftér, the applicant had come

to the Hon'ble High Court and filed the above writ petition
for the reliefs referred to ab&ve.

5. The Hon'ble High Court granted an interim stay and

the terminacion order was suspéndad as a result of which the

applicant is working since then without break,

, 6. The respondents contested thewrit petition and denied

the contentions of the applicént that she héd acquired the
Wuasi Permanent Status and quther that the applicant did
not possess the minimum educational qualification having not
passed the High SéhO)l anmiﬁation t7ith English as .one of
its subjects.sé she could not hwve bes=n allowed to join

#x the post and it was overlboked;in fact that she did not
have the minimum educationaﬁ qualification. So, when #e
correct f£-ctswere discoveréd, a notice was given to the
applicant £OngiVe details éf having passed High School with
Englisﬁ as one of its subje@ts. The applicant failedto give.
the same and so her servicéé vere terminated under sub rule

1 of Rule 5 of C.C.S.(Tempsrary Services) rules, 1965,

H
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The respondents further contended
7. /Ttnat che applicant is not entitled to any relief

and the appointment is ab initio void. The applicant was
a temporary servant and so her services were terminated
without any stigma attached to that by the iméugned order
after serving one month's notice. In view of this the

applicant is not entitled to any relief,

8, We have heard the leamed counsaiﬁfo: both the

parties at length. Firstly, the termination order, which is
éaid to have been passed under sub rule 1 of Rule 5 of
C.C.S. (Temporary Servies) Rules, 1965, is in itself an
order which h s been passed not according to the >racedert s
on the subject.The applicant had been in service since

1979 and she continued till December, 1984, so even if
there was some irregularity in hér appointment then the
time taken by the respoindents tq‘find out the correct
fzcts, cannot be said to be baséd on regsonable basis, By
keéping the applicant in se:viée and allowing her to do
the work to the entire satisfqﬁtion of the respondents,
cannot make non passing >f Hiéh School with English as one
of the subjects totally unfiﬁ for the job. Even at fhe time
of arguments it is conce.zsd by the learned counsel for the /
respondents Shri Dhawan thaﬁ now she has als0O passed High
School examinati o with Eanish is one of the subjects,

9. It is rot the case qf the ruspondents that the applicant
did not discharg< her duties properly. No remarks adverse
t2 her working, though laqking the intial qualification,

h=d becn brought to the nstice of the [ribunal in the

Cxunt.-r affiavit. In such case, it has been pointed out
by the learned coun-s-l for the applican=: that long standing
services can-ot be terminated without satisfactory r-ason.

fhere is some substancCe in this argument,

.
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10, The learned counsel for the applicent haes relied

on the authorities mentianed pelow:
Al .Re 1970

1) R.M. Boravs. Um.on of Indial/ sSupreme Court 470)

2) Bachan B, ~88 v si Ltate of Orissa (1973 (2) SL®

Dage 499)

In fect both the a bove authorities suppott the case
of the applic-nt. It h=s been held that continuing

in service, though inltlal qualification may not be yp

t> the mark an¢. eArar the aoollcant contlnu°s to thse

satis action of the employer,-then the tesrmination order
of services ahell be agﬂiﬁst the prineciples of natural
justice and equity.

11, Further, there is obvicusly another point in

favour of the appolicant that she still continues to work

from 1979 to 1990 and now sﬁe'has become much overage

to go elsewh€Eg for service and cs sach she is entitled

to a reasondble sympathetic consideration on this account

also. In visw of the mat er that there is nothing against

her during all thege years of service in the same post,

it cannot be said that she is not competent to discharge

the duties effectively and efficiently,

\ at the decision
12.

fhe respondents have arrlvau/to terminate the

services of a temporary employec as per provisions of sub

il
rule 1 of the aforesaid Rules but at the same time, if

a post is continued for 3 number of years, and still
is ‘

theore. .. vacancy to be so causrd then the termination

order, by itself will lose its gignificance as innocuous

he
orcer. The Court has, howavw;/ﬁ}igh- co look behind and

find out the real f.ctwhich led to the passing of ths

termination order, ilere inadv: ten.e by the respondents'

A\
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Denartment was discovercd fiyé years after &nd that
too!that the apolicant had not taken Bnglish as one
of the subjects in High Schoél. In £ ct, High School
certificate has been filed both to show the educational
qualification as well és thajdate of birth and in this V

situati>n it cannot be said;that the z’licant las
committed any cheating orwiéfraudeq the respondents,.

13, In view of the above dﬁscussion, we fina thut tho
termingtion order dct-:d 10.&2.1984 (Annzxure -4) cannot

be sustained and is liablepto be quashed and the applicant
shall be deemszd in service for all purposes and shall

be entitled to all consequéntial oenefits, Eawmwxx, Lie
Vrit petition/T.A. is allowed, but the parties shall bear
their own costs,

‘\‘ 13
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No sitting of Division Bench, let tkls case
be listed on 24/1C/89 for hearing.
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Ay
Hon' Mr. Justice Kamleshwar hath,lV.C.
Hon' Mr K. Oba ayya, A.M.
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Cn the request of counsel for the parties,
the case is listed for final heaﬁ;ng on 7-2=-90.
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o gonolntuent Letter o ner witnout mentloning
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fro palstls LL g3 a oles tu cag.tenge tae
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gaa juniors are sti.i: worsring o2 tag saglc nast,

w. rebrenciament hes Leden akace, Tae netitioner

15,aL & +0ss; 6 unasrstead as L3 ay hor

belng siugab ©) be terrinated writhout
s »AYWe oT reason, L1 Gae clreusmstances the

+ yugnee teratngtios osraer ws wast arcltrary

anc. ulscri.inatoP¥ in cagreCler, cence in

ccnbrevention Jith Arcicies 14 ano 18 of the

Crastizutlian af Incla.
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Taat the oraer whica g pesrs o

b2 Lteswdnation siopliciter, 15 , in fact, an

gvaar of clgwisgsas or rewsvas from servige
=:1%hout taring due process of .aw or given

e~y cpportunity of defenuing herseif or without

ennuing  apy caudse, hence 1t 1y !n fact an
g::der of suoisoient opaesseuw without {otlniing
auz nerccess of law In contravemtion with ths

ta

peviaolons of axticle 211 of the Const.obution
of Inoia,

Inat tne petitioner nas o2t in
i sl glx vears of continuous service witnout

- Edr e ACCQJ:‘CLLD.;»;, t3 Huie &

21 tne Ceatrias
Services ( Tewporary berv.ges) Ruies 1935
Hhe aeot! tloner aes becouwe entitlen for a guasi-

nerrshent status after the completion »f three
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Yoars ol serveice r1tgerf, Tne spposite varties

have proltragri.y ana wrongfui:y not deciared

hevr ¢ be guasi perwanent for the reasons of

Hhel» own walch is ax aiscriminative act on

thair nart. This eact of omission on the part

cf ¢annslie parties, however, cannat extinguish

the vight of the petitioner to have become quasi.

permansnt in the year 1982 itself and in iaw

sae wili be deewed to have been entitled to

the seld status. fn thal view of the situatlon
services

alsc her/sksnutuxss could not be terulnated Like

a temperary servant in the mgnner they are being

sought ¢c be dane,

10~ Thet ths vetitioner wovuld suffer
izredarabie loss and lnjury if the :mpugned
terrination oraer is ailowed to be i.upleusnted
wlih sirect frow #3-1-1985 as the petitloner
»3W.a be rendersd jobiess after six years of
rariterious and satisfactory service withont
zny vo/id reescl gaa ln contravention with tae
nwinein’.es of nalura:. Justice, equity and good
corpelence, 3o the ctoer hand, the opposite
sarsles »ould suffer no loss or injury if the
croe? 33 sbayed a8 the nost against wnich the
nebitloner has been working Ls a nermanent nost

A ta robedy bsiding lizn ggainst the sawe and

e

iectlon ggelnst ©ne saase nas been mwade

\“8_&”, aowoovolo
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+ti... dale., Bairence of convenience ,thevefore, is
gl 80 In favour of the petiticner gnd in staying

the speration of the impuvgned teruingtion order
ti1: digposel of the wrlit petition,

41— That the petitioner has submitted

a representation before her fmmediate boss
egalnst the lrpugned teruwirgtion rder but
she hes been frenily talda that the opposite

narties are not going to reconsider the sald

tersination order.

18~ Inat feeilng aggrieved and having

no other equelly efficaclious rémedy avaltable,
the petitioner invekes the writ jurisdiction
of this Hoa%ble Court under Article £.6 of the

Constitution of India on the following amangst

other grounds:

U os U s

(1) Because the impugned terwination

order Ls uw.tra vires of the Constitution of Irdig,

(11) Beceuse tbe Lmpugned termination

orcer is, in fact, disumssai oraer inflicting
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(1) ]
sunl.zhrent on the petitioner  without any
velid rezson god without fouiowing the due

nrocess of law.

(11ii) Because tne impugnec termingtion
spaer 1s a8a-nst the princilples of natural
justice; eculty and good conscieace and ls in
contrevention w.ta the Articles 14 and 16

af ‘the Constitution of Indla,

~

(iv) Beczuse tae impugned tersiamtion
oraay is digscxrliulogtive, arbltrery and passec

in caloureble sxercise of nower hence vold,

(v) Becguse tne Lipugned terudnegtion
apaer ls centrery &n toe Hrovisions of  gArticle
11 of the Coasgtltutioa of india hence is llatle
tc be gqueshed by tols Hontole Court,
(N et fel” Ao become 2ol ties & Qe

}a-ovm.w«,wt’ abho  w M \1-2‘-% (962 o [k cz/»;sn,QL
Péw(w. MH": Ronre  caelores £,

& b oA o4 & b

-agrerare, L4 1ls numdbly orayed taat

the s dcatnee Court gy be nlessec to:

(#) irsue wn oroer, airection or writ

in bas aglurc of Lertiorard quasniug toe

¥ . veelr
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iinusneu beriuoogtica arder dated PO-10-1284

{ inpexure do.4) after swuwoanlng its original.

(B) lssue an oraer, direction or
m.% in toe nature of spncamus directing the
anposite partles 25% to % n.ement the ispugned
pemwnation arder lrn s2y way or tc interfere
in tae aue o. genarse of her auties gs Civilian
switea bogre deraidr uncer tae onnogsglte

surties as neretfore.

(C) to Lgsie any olner oraer,
girectlsa or Wzt o favodr ol toae petitionep
calen tols #oa'ose Cohurt wagy Geew f£it  in the

clroumgbeaces oi tae SQSE,waA\-{;w\&; ke divect e
<'1:>Pcr~uh PCWLM kx trfcww\‘ v, F_QCLL_LM CLW \,u,rw\
o ,’»ﬁw Moy wo L Yulin {}' "WC\&L-u

(L) gaard cosis of thlis petition to

the ﬁetitionerg
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In the Hon'ble High Court of Judicsture at Allahabad,

Lucknoy Bench,’ Lucknow.

Civil wmisc. An. o .7}(5 %?12; () of 1986.
3 R
Union of indiae. seee XX SRR Applicant.o

Inre
Jrit Petitioh No. 12;1. of 1985.
Srimsti Renu Nigam. ese 1 ees eee Petitioner.

Versus

Union of Indiz and others. ... «. .. Respondents.

Application for Vgeation of the
ax-parte Stay Order.

For the facts and reasons given in the
accompanying counter-sfiidavit it is most respectfully
prayed that the ex-parte stay order passed in the

instant writ petion may kinady be vacated.

| y

Lucknoyw dated
(UK. DHADN)
Additional Stendins Counsel
— | Central Government
July /5 s 1986, Counmml for t he Applicant.
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o -, In the Hon'ble High Court of Judicature at Allshabad,

Lucknow Bench, Lucknow.

- g - -,

COUNTEA-AF#T LAVIT ON BRMALF O RisP ONUMNTS.

Inre

arit Petition No. 121 of 1985.

oo eee +. Petitioner.
Veréus
Union ot 4ndia and others.;‘ «se «. Hespondents.

L, Colonel-MAK: Hiszi, éged about 45 gyears, son

of Shri wmasud Ahmsd Khan Niazi, Officer Commanding
Central Command Signal Regiment s Cantomment, Lucknow,

do hereby solemnly affirm ond strte on oath as under -

1. 7That the deponent is Ofticer Uommanding Centreol
Comrand, Signal Regiment, Cantonment, Lucknow
respondent no. 2 and is competent to swear the
aftidavit on behalf of respondentsno. 1 and 3

' \:%‘ in the instant wurit petition. The contents of the

| { ey writ petition have bgéen read over and explained

| to the deponent who has understood the s ame d

and its parawise reply is as follows.

. v
2. That with respect to the contents of ppagra 1

. of the writ petition it is submitted that t he
ke e M et '~ petitioner was sppointed in a temnarary capacity
/ﬁ){ ‘

as Civilisn Switch Board Operstor in Uentrel
Command Signal Hegiment, Lucknow, t he minimum
qualification for which was Matriculstion with

snglish as 2 commulsory subject.

3. That the contents of pars 2 of thewrit petition

Nleed No com.ents.



be

That with respect to the coritents of para 3 of the '
writ petition it is submittéd that subsequent to

the appointment of the petiﬁionerm it was discovered
that she did not possess the requisite qualfficstion

and as such her asppointment wes fx found irregular.

That xﬁé with respect to the contents of para 4 6
of the writ petition only ‘this much i s admbtted that
the appointment letter coﬁtpined in Annexure No. 1
was issued to the petitioner. dest of the contents

of this psra are denied.

Thet the contents of para 5 of the writ petition

need no comments.

That with respect to the contents ﬁé of para 6 of the
writ petition only this muchis admitted that the
show-cause notife deted August 13, 1983 contained
in Annexure No. 2 yas issued to the p etitioner.

Hest of the contents of this ppara are denied.

That with respect to the contents of para 7 of the
writ petition only thi;s rnuch is ﬁ}/admitted that o
reply contained in Ann.éxure Yo. 3 to the writ petition
was submitted by the petitioner. Hest of the contents

of this para are denied.

That the contents of ?ara 8 of the writ petition as
stated are denied. It is further submitted tx thét
the minimum qualifica,‘i:ions for thepost of Civilian
Switch BoardrOperator was #atriculstion or qyequivalent
examination with r:ngiish as a compulsory subBect and
when the papers of t§1e petitioner were checked up it
was found that the petitioner did not possess the

required qualification and hence a show-csuse notice

.
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was issued to her.

That the contents of para}9 of the writ petition
are not disputed. The teﬁmination order was

served upon the petitioner.

That the contents of parajlo of the writ petition
as stated ate denied. Itfis further submitted
that the petitioner did nbt possess the requisite
qualification. Hence her;appointment to the said
post was void ana irregulér and accordingly her
services were terminated_%y the order dated
Uecember 29, 1984. (Thejorder'of termination is
ﬁeither arbitrsry nor diécriminatory and is a

valia one and does not contrsvene the provisions

of Articles 14 and 16 of the Uonstitution of Indis).

That the contenmts of para 1l of the writ petition

as stated are denied. T&e order of termination

was passed after giving “‘an opportunityg of b {
being heard to the petitioner as a show-cause notice
was given to the petitipner before passing the
termination order (and as such it is not in
contravention of the provisions of Article 311

of the Constitution of India).

That the copgenta of para 12 of the writ petition

as stated are denied. it is further submitted that
the petitioner was not éatriculate witﬁ/English as

a compulsory subject and her very appointment was
irregular and void and és such the question of quasi-

an
permanency of her Zmrix service did not arise.

That the contents of para 13 of the writ petition

a8s stated are denied.

1
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15. That the contents of para 14 of the writ

/ ;
petition axy need no comments.

e :
16, That shx with respect to the contents of para 15
of the writ petition it is submitted that the

grounds taken in the writ petition are untenable.

‘\,J"

The writ petition has mo meriys and deserves

to be dismissed with costs e

Lucknow dated ; MO e _ar’
' [V S W §
{ JulY "S 3 19860 Depon - g

' e e Al con 4

I, the above-named deponent do her¥
that the contents of paras 1 to 15 ezlcept portionn"'
within brackets in paras 11 and 12 of this counter-
affidavit are true to my own knowledge f rom#xx the
perusal of the relevant xfecords and the ccontents of
portion within brackets in paras 11 and 12 and para

- .16 of this counber-aff.‘idévit are believed by me to

be true on the legal advice tendered andm no part

July Y \5”, 1986. : _Ugponent -

L identify the deponent who has signed and put e

2 ’hés——}eft—thumb—i\fn;ression—mvm%{mesencé{{%a M
‘;J/W "

(I-zohmgl)

Clerk to Sri U.K. Lhaon
Adaitional Stending Counsel
Central Governnent .

Solemnly affirmed before me on {5 1 8¢
A
atl-30 ,aﬁw/p:g. by éﬁgﬂ{ Col MAK: JNingzi,

\,,\ ( o the deponent who is identitied by Sri iMohan Lal,
e A

gty i3 . _
oAath U jzcnaaﬁlerk to Sri U.s. Lhaon, Additional Standing

Wyl somnset, comen Govsemen.

2 - . &€=~ have satistied i
159 s iled myself by exsmining the deponent
nate - - thgt fle urd erstands the contents of this aﬂpcounter-affidnv
which has been read out, snd explained by me. |
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Cucud

skbeRe JINCE LUCUIOW

'rit  Detition o, 121 of 1985,

Smt. Renu !figan vos Petitioner
ot
* 1986
AFFIDAVIT .
86 : V5,
HIGH COURT N ', '
ALLAHABAD .
L
,///,//S /
”\O The Union of India .l Cthers .« Cpp. Partieis.
Rejoindfriéﬁﬁid:ggg_~q the counter—
r affidavit filc! 5y Colonel A, K, Miazi,
aced a“out_ﬂi.szr;_i/o Sizi ilasud Ahnad
¥Xhan Miczi, 2Z7%c.i Cormaanding Central
b,‘* Coamand 5igacl 'egiment, Cantonment,
Luckno.:.
I, Renu Mig-m cged about 29 years wife of
7 , Shri Shyanji 'Tige.. .lc-ident of C/o Shri G. P.
-/—/
! . R | - 3 2 114 3
,D/,?,ﬁ; Jigam, behind Dguizt 2ovi Junior iligh School,
Thakur%fnj, Luckrow;, .o deponent hereby solemnly
A . :
affirih and ctaze on sath as under
l. That the dugsirent is petitioner in the above

noted wxit pell.isn 12 as such she is fully con-

varsont ith the frets of the case daposed here-

CRernr Niyam,
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undzr, She has read and undcrstood the contents

of the coumter-~affidavit.

2. That at the very Qutset the contents of

the counter-affidavit are denied to the extent
they are in contraventicn rith the averments made
in the writ petition and the contents of the writ-
petition are reiterated as correct,and to the ex=-
tent they may be specifically admitted in the
follo:ing paragraphs.

3. That the contents of paragraph (1) of the

counter-~affidavit need no conents,

3. That in reply to paragraph 2 of the counter-
affidavit it ic atated that its contents are in-
correct, hence denied ani the contents of paragraph
1l of the writ petitiod are reiterated as correct.

It is further submittéd that the alleged minimum
qualification of matriculation with English as a
compulsory subject wa$ never communicated to the
candidates, hence it is dcnied that there was any
such minimum qualificétion. "lhatever legiblity
might have been prescribed by the opposite parties ,
they might have been sent to the Employm:nt exchange.
The deponent :as called through the Employment ex-
change and the Employﬁent exchange had forwarded
deponent's nanme for the interview, finding her
qualifications to be enough and she was called for
interview only after she .:as found eligible. As
already submitted in the .:rit petition, the deponent
has subnitted her original certificates including
that of the i{latriculation(iiigh School) before the
Interview Board which clearly laid dowm her subjects
in the high school which did not include English

as compulsyry subject. 4Yad there been any eligibi-

ﬁ%&v&&‘ﬁﬁﬁfﬂ
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lity condition %5 that effect, it was open to

the opposite parties to have relicted the depo=
nent's case or asked hexr vhether she is matri-
culated in English , but thz same .fras not done
and her gualifications .rere found satisfactory

by the interviesboard, Her perfomance was also
found above thc mark an that is ghy why she was
selected and appointed. It is thercfore now not
open f3r the opposite p:ostics Lo challenge the
validity of her appoinimzot Itself after five and
a half years cf contiﬁuou: service and deponent's

acquirng quasi-peinanent status,

4. That the conten.s of zura 3 of the counter-
affidavit nced no commonts, .

N
S That the contentc o7 paragraph 4 and 8 of the

counter-affidavii araﬁincorrect, hence denied and
those of paracoephs 3 »nd 4 of the writ petition
are reiterated as coxrect. The opposite partieis
have not discliosed aé to hosr they discovered that
the deponent did not:possers the requisite quali-
fications 2=nd found heor :zpciniment irregular.
They have also not giventhe rzel-vant rules. The
real facts in thi. récard‘have already been stated

in the foregoing parzczapghs.

6. That the conteats of paragraph 6 of the
counter~affidavit need n, commentse.

7. That the cunton.s of paragraph 7 and 8 of
che counter—-affisavit sre incorrected, hence de-

niecd and those ol the corresponding paragrayh 6

,'\-3.;,»,\13‘ N.\c LYY .



- A =

and 7 of ithe ;rii pe.ition oo riltercied as
correcte It is specificall;, cutmiited that the
alleged shovi~cause noti¢e referred to in the
latter paragraph did not at 2l disclose any
reasons or basis for the termination order. It
did not say that English was compulcory w and
deponent's anpointment r:as i-reguler and no ex-

planation was sought fro- tho deponent on this

ccre either,

e, That in reply to ihs contents of paragraph

8 of the counter—affidavit it is stated that its
contents are incorrect, hence denied and those of
paragraph 7 of the wurit-pctition are reiterated

as corrfect and the deinials of thé opposite parties

are vehemently denied, as incorrect.

9. That the conzents of paragraph 9 of the
counter-affidavit are incorrect, hence denied and

those of the correspondirg parsgraph 3 of the writ-

<

e

petition are reiterated as correct. Therc is no
statutory provision to the kno.ledce of the depo-
nent which plzces a bar in eppointment of a per-
son vho is not a natricul:ie in English. In any
case even if tulc wys a precondition, it was the
duty of thie opposite parlled to have advertised
the same and rejuctsd ithz case of the deponent

at the very outset. It iz oo late in the Light
of the dey to enfozce the elicibility condition
with retrOSpective‘effcct. A8 submitted in the

writ petitisn also, the casc is not that the depo-

Rermu N gem-
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12, That the contoents of

4

‘2aragreph 12 of the
counter-affidavit are incorrec:, hence denied and
those of paragrazh 11 of the writ petition are re-
iterated as correct., The:depon:nt-Jas never asked
to explain or show cause on the specific issue of
termination for want of mairiculation examination
certificate in ZEnglish. In any case for the facts
and the reasons stated in the foregoing paragraphs
as well as in the ..rit petition, the termination is
void ab~initio and barred by the principles of pro-
mosory estoppel, It is‘a153 bad because the depo=-
nent has already acquired the quasi-permanent status
under the rules and her services cannot be terminat-
ed no.s without foll oulng the procedures laid dowvn

for termination of zuasi-permonont employees.,

13, That the content$ of paragraph 13 of the
counter-affidavit are donied as incerrect and those
of the corresponding paragraph 12 of the writ-peti=
tion are reiterated a§ correct. The real facts have
already been stated iﬁ the foregoing paragraphs as

well as the writ-petition,

14, That the contents of para l4eaaéiPald denials
. a1 .
of the opposite partieszare denied as incorrect and

/ . PR :
those of paragraph 13 of the writ~petition are re=u

terated as correct.

15, That paragraoh 15 of the counter-affidavit

needsd no conents,

16.  That the contents of paragraph 16 of the coun-

ter-affidcvit are incorrect, hence denied and those

Remu, hi\awm

gy i counle. oyt oo
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of paragrash 15 of the it petition are re-

iterated as correct.

17+ That the depbnent has compared Annexure No,
5 with its original and the same is true photo-
copy of the origlmal,

(FEMNA %h%ﬂ”"'

DEPONENT

Luckno'r:
Dated, S-ept r.[065198o.

VERIFICATION

I, the depbnent above named do hereby verify
that the contents of paragraphs | 4v [£ of this
affidavit are tfne to my ovn knowledge, those of
paragraphs ?(: are believed to be true on

records and those of paragraphs \ are

believed to be true on the basis of legal advice.

Mo part of it is fulse and nothing material has

been concealed.lo help me Code Verified on this
th day of Septoember, 1986, at the High Court of

Judicesture, Luclno --Zench, Lucknow.

Luckno:re | rpeemt\ N\§0’M~
NT

Dated, Septexbers \cﬁ;lQSS. DEPON

I identify and personally know the deponent
vwiro has signed bafsre nme, 4/

ZggiZézzf;am)%¥%%4fj

Advocate

:ligh Court, Lucknow

Bench, Lucknow,
<"oler'zrilv ~‘4ired before me on |pth Septr.,!
ated.cb.l/ 5, So.. Renu Migam, the deponent uho i

identifled by 3l Ashok Nigam, Advecate, High
Luckno.. 3enc'; Lucknow. I have satisfied myself }
gxaniring ihe 2o -onint that he understands the ¢
tents of this 2ffidavit vhich have been read out

explainod by me to him. /Zgz

o FE
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